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(ii) pending with reasons for not 
finalising them so far ; and

(iii) among *the pending qq&es. jbtow 
many officers Have since retired

■ but their final pension and 
other pensionary benefit^ have 
not been sanctioned, without 
regular charge Sheets being 
served on them in terms of 
Rule 9 of the Central Civil 
Services (tension} &ules,. 1972, 
on the grounds bf* alleged ir-
regularities reported to have 
taken place more than four 
years b a c k : and

(b) the particulars and .designation 
of officers in the above three cate-
gories? ‘

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) and (b). TJie information is being 
collected and will be laid on tHe table 
of the House.

Undue favour to Officers Serving at 
Head Office of Punjab and Sind 

, Bank . ..
> 4649. SHRI RAM VfLAS 
P ASWAN- *: Will- the Minister 
of FINANCE be pleased* to -state 
whether it is a fact - that the 
Punjab and Sind Bank <* has 
given undue 'favour to the officers 
serving a t the-Head Officeiby way of 
six months seniority ovee the officers 
working in the field at the time of 
recent promotion of seventy senior 
managers (?•

THE DEPUTY MINISTER IN 
THE. M INISTRY'OF* ‘FINANCE 
(SHRI xl MAGANBHAI BAROT): 
Punjab & Sind Bank haa reported that 
from 1 th e 7 jinfe, r t#rior to the 
nationalisation of the Bank, it has had 

r a  (^nventian;Of giYiag,weigbtage of 
six month’s seniority to officer s work-
ing in the> Hfead Oflice far the purpose 
pf/determining their eligibility for 
promotion. It accow^ancc
with this practice that three officers 
working in the Head Offi ce were given

■’ - |f' ■ ■ 
weightage of six months’ seniority 
And oonsidered in the jecent process 
of promotions and selected.
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Dispute between Parle Beverages and 

Excise Department
. 1 i

4651. SHRI RATANS1NH 
R A J D A : W ill the M in ister o f

v FINANCE be pleased to state:

(a) what is the dispute between 
Parle Beverages and the Excise Deptt.
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in determining the assessable v a lue . 
and

(b) what is the piice difference bet-
ween the wholesale selling pnce_ of  
Parle Beverages, Bombay and the 
selling price of the wholesale dealers 
during 1979-80 i

t h e  m i n i s t e r  o f  s t a t e  i n
t h e  MINISTRY O F  FINANCE 
(SHRI SAWAI SINGH SISODIA).
(a) M/s. Parle Beverages, Bombay are 
selling aerated waters produced by 
them mostly through M/s. K-ismat 
Private Ltd., which ar? alleged to be 
a sister concern, and not to indepen-
dent wholesale buvers. i he dispute 
is whether the assessable value should 
be determined on the basis of selling 
nrice of M/s. Parle Beverages, Bombay 
or that of M/s. Kismat Pnvate Ltd., 
to wholesale buyers.

(b) T h e  difference between the sel-
ling pries of M/s. Parle Beverages, 
Bombav to M/s. Kismat Pvt. L d .f 
and that of M/s. Kismat Pvt. Ltd., to 
wholesale dealers during the year
1979-80 ranges from Rs. z.UJ to 
Rs 7.39 per crate -depending on 
the brand of aerated water produced 
by M/s. Parle Beverages, Bombay.

Financial Assistance by Financial
Institutions to a Newsprint/Paper 

Mill in Tamil Nadu

4652. SHRI ERA MOHAN : WiU 
the Minister of FINANCE be pleased 
to state:

(a) the details of sanction accord-
* ed to a newsprint/paper mill in Tamil

Nadu and the details of financial 
assistance given thereto by the finan-
cial institu tions;

(b) the details of such underwrit-
ing/loan approvals therefor ;

(c) whether any assistance in^ for^ 
eign exchange has been sanctioned 
therefor ;

(d) if so, the details thereof ;

(e) the details of the sanction for
advance payment in Foreign Ex-
change to the foreign collaborator , 
and ■

(f) the date of such applications 
and the date of grant of such 
approval?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): (a) 
and (b). Presumably the reference to 
a newsprint/paper m illin '!am ilN adu 
relates to the 1 amil Nadu Newsprint 
and Papers Ltd., (TNPL). The 
financial institutions have sanctioned 
an aggregate amount of Rs. 113.50 
crores as rupee loan (including IBRD 
Credit of Rs. 80 crores) and Rs. 31.00 
crores as equity contribution to the 
TNPL.

(c) and (d). The World Bank have 
sanctioned a loan of $ 100 million to 
the Government of India for this 
project.

(e) and (f). TNPL made an appli-
cation to Government of India on 1 st 
October, 1981 for sanction of advance 
payment in foreign exchange to for-
eign collaborators and Government 
of India gave approval by a letter 
dated 17th October, 1981. 1 he dates
and amount remitted/to be remitted 
to suppliers of equipment and En-
gineering Services are as under:—

Date

30-10-1981
30-11-1981
30-12-1981

Amount 
(US Dollars)

9,977,110
273.070
273.070

Revision of Rates of Interest in various 
Fixed Deposit Schemes

4653. SHRI KRISHNA KUMAR 
GOYAL:

SHRI R.K. MHALGI:
Will the Minister of FINANCE be 

please to state :
(a) whether he has received a re-

presentation dated 26th June, 1981




